
: 

CENTRAL ADMINISTR TIVE TRIBUNAL 
W I 
	

GUWAITI BEN 
GUWAATI-05 

(DESTRUCTION OF RECORD RULES,.1990) 

0  .A7"rA 

E . P / 'I 	Ici. . ........................  

I 

7 
/ 

.1. Orders S1ieet.0ii. 	.. ... ........Pg...... 	...... . ... .to. ... 

Judgment/Order dtd 	.Q.e93....... 

Judgment & Order dtd ................... Received from H .C/ Supreme Court 

• O.A...... 	 'g.t_ 

'S TP/MP 	NIL. 	 Pci ........... ,tr..-r 	............. S. ......... ••..A 

6. R.AI/C.P ............ 	 ..... . . .......I'g,........ 

7• W. S. 	4?I'.1i'ic{ çc.j .l9jI 	 Pg... .. . . i--. .. . . . . ... . . to..... 

	

 ...... 	0• 

Rejoinder ............................................... Pg ....................... to ................. . 

Rep1 r  ............................................ 	 Pg...... 

Any other 1apers 	...................................... Pg ........................ to .... ...,........ . 

11'.exiio ofAppea.iance ................................. 

Additional j ffjj 	...... ...... . • ......  . •......... ......... 

Vlritten Argl.lrxlerlts.... •......... .................................... 	 ............    5.......... 4.. 14 14 S 

- 14. Arnieriderrient Rep1r by Respori ents ..................... .,,.....,,,,.,,......,.,...,,... 

Anlendnlent Repl3r filed by the Applicallt .......................... ........ 	•• • • 4 

Counter Rep1 r  ............. 	
SS*SIISllISI..S.......... ......... 

SECTION OFFICER (Judi.) 

S 



FOEMNQ,4 
(see Rule 42 ) 

~ CENTRAL ADIVINISTTIVE TRIBUNAL: GLJWAJ-TATI BENCH 1  GU.iTI 

ORLER SHEET 

Urginal No.. 
isc.etiton No. 	/ Qnternpt 	

/ • 	Review Application No./ 

p P .ii cn ( s) 
kkn 

Reponden-t( s) 	L& (T I 

vo ct e for Ap p1 i cant (s)  

• 	 t. 
Advocate ifor 

Notes Of :the V 	 ____ Regigt 	Date 	URDER CF THE TRIBUNAL 
- 

in frr 	11,4.32 
•: 	

Heard fir, 04C. Kath Hazarika learr%ed 

	

 s .  50/ -  dposite-j 	 counsel for the appucants 

TJtd 	•. 	, 	 The application is admitted. Call for 
- 	

fl 	 the records, 
S 	

v 	 List on 1 0.5,2002 for further orders, 
• 	 V  

• 	 *1 

: 

	

-• 	 em r 	 Vice..Chairman 
mb 

	

10.5.02' 	Pour weekè further time is allowed 
to the Respondents to file written statnent. 

List on 10/6/2002 for orders. 
4 	

V 	 PendenCY of this application shall not 
preclude the Respondents to conider the 

4 . iE7/ 	 case of the Applicant. 
( 	• 	

'• 	 S 

J/1V1o% 	
: 

M b er 	 Vice-Chai.rman 
mb 

	

V 	 V 

I 



O.A. 11/2002 	 1/ 9' 	
S 

10.6.02 	List on 10.7.2002 to enable the 

Respondents, to rile written statement. . fl 

'I._ 	 IVtV 

Member 	 JiceChairman 

mb 

10.7.02 	List again on 9.8.2002 to enable 

	

L 	
. the respondents to rile written state 

ment..... 

791% ~5  . 5 ..,  

iciman 

9.8.02 	" List on l.9.02 to enable the res 
. .........pondénts to file written statement on 

the prayer of Mr S.Sengupta,learned 
V.Rai,lway standing counsel.............. .. 

ith 

\L/ 
V 	

S 	Member' 	S 	Vice.Chairman 
pg 	 5 	

V 

10.902 	List again on..8,102002 for 
orders 	

.: .. 

Vicehaian 
mb 	S  

	

V 	 3.10.02 	List a ga in on 18.11.2002 on the 

	

V 
S 	 prayer of Mr. S.$engupta,  lea rn ed  counsel 

for thø,1 Ra&.l,wy  for filing written stats 

ment by the respndents. 

S V 	 Member 	 ViceChairman 
p 	

mb 	. 	 S 	 ' 



UA H 

Lc 	pe 

18..1l.0 

mb 

17. 12.0 

mb 

24.1.03 

mb 

17.2.2( 

I ''  .*I, 

:1 	

G) 
 

0.A. NO.116/2002 

Notes of the Regiury 	Date 
( 	 Order of the Tribunal 

2*31 

Z& 

1o' .L3 

The respondents are yet to file 

written statement. Further four weeks 

time is allowed to the respondents to 

file written statement as a last chance. 

List on 17.12.2002 for orders. 

k 
Member 	 Vice-Chairman 

List on 24.1.2003 to enable Mr. 

s.Srma, learned counsel for the respond-

ents to obtain necessary instructions 

on the matter. 

Vice-Chairman 

Present : The Hon'ble Mr. Justice D.N. 
Chowdhury, Vice-Chairman. 

The Mon' ble Mr. S.K. Hajra. 
Administrative Member. 

The respondents are yet to 

file written statement. As a last chance 

further four weeks time is allowed to 

the respondents to file written state. 

ment. ' ist on 17.2.2003 for written 

statement. 

Member 	 Vice-Chairman 

3 Present : The Hon'bie Mr. Justice D.N. 
Chowdhury, Vice-Chairman. 

The Honbje Mr. S. biswas, 
Administrative Member. 

The respondents are yet to 

file written statement though time 

granted. On the prayer of Mx. S.Senqupta 1  

learned counsel for the respondents 

further four weeks time is allowed to 

file written statent as a last chance, 

List on 11.3.2003 for written statement 

and further orders. 

Member 	 Vice-Chairman 
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L1.3..2 Mr.B.C.Pathak, learned Mdt.C.G.S.C* 

appearing on behalf of Mr.s.sengupta, 

learned Standing counsel for the Railways 

who is eftid to be on bersavment • stated 

that written statnent is going to be 

tiled by the respondents within a short 

time. aQ1 n that view of the matter, the 

case may be posted for he.ng. on 28.4.2003 

In the meantime, the parties may 
exchangó the pleadings.. 

Jice­Chairman ~ 
bb 

28.4.200 3 	Heard Mr. D.C. Kathi;Hazarjka, 

learned counsel for the applicant and 

also Mr. B.C. Pathak, learned Addi. 

C.G.S.C. for the respondents. 

Let the matter be listed for 

"heariigbefore the Single Bench on 

18.5.2003. 

ViceChajrman 
nib 

23.5 0Q 3 	Mr. B.C. Pathak, learned Addi. 
C.G.S.C. appearing on bea1f of *ka Mr. 

S.Sengupta, learned counsel for the 
respondents prays for adjournment. Prayer 
is allowed. List again on 2.6.2003 for 
hearing. 

+ 
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2.6.200p 	Heard counsel for the parties. 
Hearing concluded. Judgment delivered 

in open Court, kept in separate sheets. 

The application is disposed of in 

terms of the order. No costs. 

Vice-Chairman 
bb 
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CENT RhL AM I N 1ST RAT lyE TRIBUNAL 
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DATE OF DECISION 

a1a.Barman & a.na.th.er.. 	a 	
..APPLICNT(S). 

Dr.D.C.Kath Hazarika, 	 ADVOCATE FOR THE 
MJ1.1ias. APPLIChNT(S). 

- VERSUS — 

Tjnjoij Qf .Indi.a & Others.. .,...... 	.RESPO1DENT(SY. 

• 	Mr.S.Sengupta, Rai1ay 	 ADVOCATE FOR T 
1 	 RESPONDENT(S). 
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Wh€her Reporters of local papers may be allowed to see 
the judgment 7 

To be referred to the Reporter or not 7 

Whther their Lordships wish to see. the fair copy of the 11  

jucgment 7 

Wh4ther the judgment is to be circulated to the other,  
Benches 7 

Jugment delivered by Ho t ble Vice-Chairman. 
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH. 

Original Application No. 116 of 2002. 

Date of Order : This the 2nd Day of June, 2003. 

THE HON'BLE MR JUSTICE D. N. CHOWDHURY, VICE CHAIRMAN. 

;l.Smti. Giri Bala Barman 
W/o Late Mon Mohan Barman 
Village:- Nayta Mara 
P.O:- Tilakgaon 
P.S.:- Bongaigaon 
District:- Bongaigaon (Assam). 

2.Shri Bhabesh Barman 
S/o Late Mon Mohan Barman 
Village: - Naytamara 
P.O:- Tilakgaon 
P.S:- Bongaigaon 
District:- Bongaigaon (Assam). 	 . . . Applicants 

By Advocates Mr.D.C.Kath Hazanika, Mr.A.Verma, Mr.R.Das & 
Ms. M.Das. 

- Versus - 

The Union of India 
Represented by the Secretary to the 
Government of India 

• 	Ministry of Railway 
New Delhi. 

The General Manager 
N.F.Railway 
Maligaon, Guwahati-li 
As sam. 

The District Electrical Engineer (W) 
N.F.Railway, New Bongaigaon 
Assam. 

The Chief Personnel Officer 
N.F.Railway, Maligaon, Guwahati-ll 
Assam. 	 . . . Respondents. 

By Mr.S.Sengupta, Railway Standing Counsel. 

ORDER 

C:HOWDHURY J. (V.C.): 

The issue pertains to compassionate appointment in the 

following circumstances: 

1. 	Late Mon Mohan Barman was working for gain as Khalasi 

under the respondents. He expired on 8.1.1973 at Bongaigaon 

while he was working as such leaving his wife Smti. Giri Bala 

Barman i.e. applicant No.1. The applicant No.2 is a posthumous 

son of Late Mon Mohan Barman. The family was provided with a 

pension of Rs.60/- p.m. w.e.f.8.1.1973. According to the 

contd./2 
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applicant No.1, she moved the authority for compassionate 

appointment, but the authority did not act on it in time. The 

applicant also referred to one of the communication dated 

9.6.1989 issued by the Railway authority expressing its 

enability to consider her case for appointment on compassionate 

ground on the ground of limitation. The applicant No.1 

thereafter also pursued •the subject for her appointment 

or appointment for her son. Failing to get appropriate remedy 

from the Railway authority, the applicants now moved this 

application for a direction on the respondents for 

compassionate appointment. 

The Railway authority in the written statement did not 

dispute the fact that the husband of the applicant No.1 died in 

harness but at the same time it expressed its inability to 

consider her case at a belated stage. It seems that the 

applicant No.1 moved the authority from time to time. The 

Mazdoor Union also one point of time took steps for 

compassionate appointment of the applicant No.1 vide 

communication dated 11.4.1988. By communication 

No.EL/E/257/Q/1/ dated 9.1991 the District Electrical 

Engineer(W), N.F.Railway/New Bongaigaon also forwarded her 

appeal to the authority, where he mentioned about illeteracy 

and ignorance of the applicant. The officer also prayed for 

sympathetic consideratio of the case of the applicant because 

of her destitute condition and financial strain. 

I have heard Mr.D.C.Kath Hazarika, learned counsel for 

the applicant and also Mr.S.Sengupta, learned Railway Standing 

counsel for the respondents. I have also perused the policy 

" decisions referred to by Mr.S.Sengupta. Guidelines, no doubt, 

indicated as to the time limit of five years from the date of 

occurance. Guidelines guide and principles binds. The same 

guidelines also indicated that 5 years period is not absolute. 

Power is given to the competent authority to relax the same in 

a fitting case subject to the approval of the Ministry. 

Contd./3 



4 

: 	3 	: 

4.Considering the facts situation of the case I am of the 

opinion that ends of justice will be met, if a direction is 

issued to the applicant to make appropriate application before 

the General Manager (P), N.F.Railway, Maligaon, Guwahati-li. 

Accordingly, applicant No.1 is directed to submit a fresh 

application before the aforesaid authority narrating all the 

facts and circumstances for compassionate appointment to 

provide relief to the destitute family within one month from 

the receipt of the order. If such application is made, the 

respondent authority shall consider the case of either of them 

for compassionate appointment with ampathy keeping in mind the 

hardship of the family as well as the spirit of the guidelines 

in the facts and circumstances of the case and pass appropriate 

order as per law. It is expected that the respondent authority 

shall act with utmost promptitude and take appropriate steps 

for compassionate appointment of either of the applicants 

within a period of six months from the date of receipt of the 

representation. 

Subject to the observations made above, the 

application stands disposed of. 

There shall, however, be no order as to costs. 

~(D~.N. CHOWDHURY 
VICE CHAIRMAN 
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I N THE CENTRAL ADMINSTRAI E tBUAL:: :(UWAHATI :BENCH. 
5 , 

(An application unition19 of the Central 
Administrative Tribunal Act,1985). 

Title of the case ; O,A.No. 	(U) 	/2002.. 
Smti.GiribalaBarman & another•... 	Applicants. 

-Versus- 

The Union of India & others ... 	 Respondents. 

INDEX 

Sl,No. Annexures 	. Particulars 	 Page, 

1. 	A 	A copy of the death certi- 
ficäte of late Mon Mohan 	

/611 
Barrnan, died on 08.1.1973. 

2, 	B& B' A copy of the orders dtd. 
21.3.75 issued by F.A & 	/6/O 1  ig J9 
Chief Zmgtm Accounts 
Officer,N.F.Rly.,Maligaon, 	

OH 

Guwahati. 

C 	A copy of the order dtd. 	o22_1öo23 
9.4.75 issued by Accounts 
Officer. 

D,E &.F A copy of the representation 
dtd. 2.9,1985, 3.3.1987 ana 
the, ''letter dtd. May, 1994. 	- 

G,H & I A copy of the forwarding 
letter dtd. 8.4.87, 11.4.88 27. 
and impugned order dtd. 	 S 

9.6.89. 	 . 

J 	A copy of the forwarding 	
SO letter dtd. 	9.91, passed 

by the Respondent No.3. 

K A copy of the school certifi-  8 1  
cate bearing Sl.No.2085 dtd. 
10.8.2000. 

Piled by - 

Dated :9ohLoo, 	 1LL0 LL2 &iLA, &- 

Advocate 

.-Iu. 
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IN THE CENTRAL A]INISTRATIVE TRIBUNAL::; 

GUWAHATI BENCH 

0.A.No. 	((6 	/2001. 

- BETWEEN - 

&nti.Giri Bala Barman 

s/o Late Mon Mohan Barman 

Village - Nayta Mare 

P.O. Tilakgaon 

P.S. Bongaigaon 

District- Bongaigaon (Assam). 

Shri Bhabesh Barman 

• s/o Late Mon Mohan Baiman 

Village - Naytarnara, 

• 	 P.O. Tilakgaon 

P.S. BongaigaOfl 

District - Bongaigaofl (Assam) 

Applicant. 

- AND- 

1 •  The Union of India 

represented by the Secre*ary to the 

Government of Ind.ta,Ministry of Railway, 

New Delhi. 

2, The General Manager 

N. F.Railway, 

Maligaon, Guwahati-li, 
I 

Assarn. 

Contd. .. 

- - 	 -.. 	 -- 



The District Electrical Engineer(W), 

N.?. Rai iway, New Bongaigaon, 

Assarn. 

The Chief Pe rsonal Officer, 

N.F.Railway, Malig ai n, Guwahati-1 1, 

Assain. 

... 	 sondents. 

1. The particulars of the order against which this 

application is made :- 

The application is made against the following 

order ;- 

The Chief Personal Officer, N.P.Railway, 

Maligaon, Guwahati i.e. Respondent No.4, passed the 

order vide No.586E/BI/I()MU Pt.I/1064 Dtd.9.6.89 

in ReferencetO the letters issued by the Respondent 

No.3, vide letter No.EL/E/25t/Q/1/1427 at. 29.7.88 & 

EL/E/257/0/1/620 at. 11/12.5.89 wheeby the respondent 

No.4 had rejected the prayer made in the - representation 

Lkd. 2.9.85 and Dtd. 31.3.87,by the Applicant No.1 for 

her appointment on ccnpassionate ground due to death 

of her husband while her husband Late Monomohan Barman 

(Khalasi) was in service under the respondent No.3 only 

H 	on the ground that her case was time-barred (Annexure-I). 

2, Jurisdiction of the Tribunal:-  

The applicants declare that the subject 

matter of the order aganst which they want redressal 

Contd....3 



is within the jurisdiction of the Tribunal. 

Limitation :- 

The applicants declare that the subject 

matter of the order against which they want redressal 

is within the limitation prescribed by the Central 

Administrative Tribunal Act, 1985. 

Facts of the case :- 

4 9 1. 	That the applicants are the citizen of India 

and a,  permanent resident of Assarn and as such entitled 

to all the privileges and safeguards under the cons-

titution of India. 

4.2 9 	That the husband of the applicant No.1 and 

the father of the applicant No.2, Late Morinohan Barman 

was aKhalasi, rendered his service under respondent 

No.3 who died on 08.01.1973 at Bongaigaon while he 

was in service. Their said husband/father had a clear 

records of faithful service, offered to the nation in 

the establishment.Of the respondents. 

Copy of the death certificate of Late 

Mancmohan Barman is annexed herewith and 

marked as Annexure-A. 

4,3. 	That the applicants beg to state that after 

the death of their husband/father Late Monnohan Barman 

Contd......4 
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(c.Khalasi), the respondents had sanctioned family 

pension of Rs.60/- only a month to the applicant No.1 with 

effect from 8.1.73 vide order No.Pen/Elec/80 Dtd.21. 3.75 

issued by the F.A. & Chief Accounts Officer, N.F.Railway, 

Ma].igaon,Guwahati for which necessary arrangement had 

been made by the Accounts Officer,Assam vide order 

No.D/Pen/4474 Dated 09.04.1975 and issued P.P.O. Be it 

stated here that, the respondents had granted Family 

Pension to the applicant No.1 after lapse of two years 

i.e, from the date of death of the husband of the said 

applicant. The humble applicant No.1 for the first time 

disclosed and made a request the respondents to save the 

bereaved family from' starvation on 1.9.73. 

Copy of the orders dtd. 7.11.73, dtd.21.3.75 

Dtd.1.9.73 and dtd. 9.4.75 are annexed herewith 

jand marked as Annexure..BB 1 ,B 2 9B 3  and C.. 

4.4. 	That after the tragic death of Late Monnohan 

Barman (Ex-khalasi), the welfare officer of the-N.F. 

Railway, New Bongaigaon had taken active part and 

adopted remedial measures by guiding the illetarate 

poor lady like your applicant but the welfare officer. 

did not advice the applicant No.1 to submit a represen-

tation in a particular format before the respondents 

for her appointment On compensionate ground.The 

applicant No.1, who read upto Class VI, failed to 

submit her application for appointment on compensioflate 

ground due to. her illetaracy and ignorancy in time.. 

But when it was come to her knowledge about such Scheme 

she preffered the application dtd. 22 2.9.1985 and 

31.3.1987 for the said relief. Moreover, the respondents 

Contd...9.5 



who should also duty bound to offer appointment immediately 

in pursuance of such welfare scheme had deliberately and 

wilfully misquided the applicant for which she failed to 

do so in time, Such refusal e is not only a refusal of 

social and economic justice but also disregarded of such 

existing welfare scheme, lunched for distress family. It 

may further be stated here that the applicant No.1 also 

moved an appeal petition before the Deputy Minister,for 

Health & Family Welfare. Government of India, New Delhi-

110011, the then the said Hon'ble Minister wrote a letter 

to Union Minister for Railway;  Government of India, Rail 

Ehawan, New Delhi on nay, 1994 vide D.0.No.222 1 DM/H&FW/VIP/ 

94. But no action has been taken up by the Railway Autho-

rities for her appointment on compassionate ground. In 

this context your hixnble applicant submitted her last 

representations on 2.2.2002 but till date no fruitful 

result come tp we.f. her/her son appthtment on compa-

ssionaté ground. 

The copy of the representations dtd,2.9.1985 

3 1.3.87 and the letter dtd.May, 1994 and 

representation dtd.2.2.2002 are annexed 

herewith and marked as Annexure-D.E.&F.P1. 

4,5 That the applicant dated 31.3.1987 had been submitted 

by the applicant No.1 beforethe.Resppndent No.2 through 

RespOndent No.3 which had been forwarded for consideration 

of the prayer made by the applicant No.1 in her said 

representation vide office NO.EL/E/227/Q/1-630 dated 8.4.87 

Similarly the general Secretary,N.F.Railay, 	Mazdoor. 

Union, Pandu Guwahati had made a representation dated - 

contd.. 



dtd. 11.4.88 before the Respondent No.'x 2 for grant 

of relief in favour of the applicant No.1 in persuance 

of the refeeflce letters issued by the Respondent No.3 

vide No.EL/E/227/Q/1/7883 dtd. 13.9.85 following by 

reminder vide No.EL/E/227/0/1-630 dtd. 8.4.87, but the 

Respondent No.2 did not pay any heed on such applications 

for giving appointment on compansionate ground to the 

poor widow, illiterate and innocent lady. 

Ultimately the Repondent No.4 vide order 

No.586/E/81/1(W)MU Pt.1/1064 dtd. 9.6.89 had rejected 

the prayer of the applicant io.1 on gtound of time 

factor in ref erance to the letter NO,EL//257/Q/1/1427 

dtd. 29.7.88 & EL/E/257/Q/1/620 dtd. 11.12.89 issued 

by Respondent No.3. 

A copy of the forwarding letter dtd. 8.4.87, 

11.4.88 and impugned order dtd. 9.6.89 

are annexed herewith and marked as 

Annexure - G, H & I. 

J. 
4.6. 	That the applicant begs to state that the 

Respondent N0.3 after rejection of the prayer of the 

applicant No.1, again forwarded an# appeal petitiozi 

f or reconsideration of the case of the applicant on 

social and economic ground vide office No.EL/E/257//1/ 

dtd. 	9.1991, but the Respondent No.2 remained 

silent for passing .of ny order in favour of the 

Contd. .. . .7 
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applicnt No.1 on the ground of social and economic 

justice without dny earthly reason. 

A copy of the forwarding letter dated 

9.1991 is annexed herewith and marked as 

Annexure-J. 

4.7. 	That the applicant No.1 begs to state that 

the applicant No.1 is now 45 years old and her only 

son Sri Ehabesh Chandra Barman i.e. applicant No.2 

is now 27 years old as per his school certificate dtd. 

10.8.2000 and who is an educated unemployed youth. So, 

• 	from the above point of view the applicant No.2 who 

is now leaving with his mother i.e. the applicant No.1, 

has been suffering lot due pre-matured death of his 

father and also not offering service to his mother by 

the Railway authorities immediately after the death 

of his father in persuance of existing welfare scheme 

with the Respondents.' Hence, for the above reason the 

Railway authorities may flow, after service in favour 

of the 	 applicant No.2. 

A copy of the school certificate bearing 

Sl.No12085 dtd. 10/8/2000 is annexed 

herewith and marked as Annexure-K. 

GROUNDS  

(a) 	The impugned order dtd. 9.6.89 had been 

made by the Respondent No.4 is ex-facie illegal in 

Contd...,.8 
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as much as the same is passed without considering the 

action of the welfare officer to enthrusted for giving 

suggestions, advise, instruction in regarded to the 

welfare of the distrace family. 

(b) 	The impugned order dtd. 9.6.89 had been 

passed by the Respondent No.4 against the applicant 

No.1 which had violated the object and policy of welfare 

scheme so lunched by the Railway authority in regarded 

to appointment on compensionate ground. 

(c). 	The impugned order is bad in law because 

the Respondent No.4 had denied social and economic 

justice in favour of the applicants which is the norm 

for aãninistration of justice. The applicant No.1 was 

not aware of such welfare Scheme when her husband died 

in course of employment and the respondent did not 

educated about the availability of such scheme with 

them neither directly nor through its welfare office. 

Hence, when she came to know about such scheme in her 

personal capacity she applied and •approched before 

he competent authority. Besides, th±s, when her husband 

died your Applicant N0.1 was pregnant and gave birth 

of one male child after the death of her said husband 

who is Applicant No.2 bf this application. 

(d) 	The applicant No.1 read upto Class VI. 

After the prematured death of her husband Late 

Monmohan Barman while in Railway Service i.e. On 

Contd.....9 
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8.1.1993 the applicant No.1 was pragnant and gave 

birth a male babyf or which due to her illeteracy 

and ignorancy as well as ccmpelling circumstances had 

forbidden her to move a representation for appointment 

.on compensionate ground. Apart from this the welfare ' 

off icer failed to make proper guidence for grant of 

aforesaid relief as the applicant disclosed her hardships 

for the first time on 1.9.1973 (Annexure-B 3 ). 

The impugned order dtd. 9.6.98 kd had been 

passed against the applicant without application of 

mind and which contravened the mandatory provision 

of the constitution of India. 

The said order is apperantly illegal, founded 

onmalafide and colourable exercise of power as - 

because no opportunity was granted to defend the 

applicant on the ground of limitation for showing 

sufficient causes. Hence, the impugned order dtd. 

9.6.89 had been passed without due dilegence and care 

and iwiolatjon of principle of natural justice. 

The applicant made an appeal petition before 

the Respondent No.1 after rejecting her prayer by the 
ri 	

Respondent No.4 vide • Order No.586E/81/1/(W)MU Pt.I/1064' 

dtd. 9.6.89. Whicl? was duly forwarded by the Deputy 

Minister for Health & Family Welfare, Govt.of India, 

New. Delhi-li on May, 1994 to the Union Minister for 

Railways Goverwent of India Rail Bhavan, New Delhi, 

rld 
- 	

Contd....,10 
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but her said application has not been considered by 

the Railway.authorities without any earthly reason 

till this date and this action of the Respondents is 

denial of the privilages and protection granted 

by the Constitution of India. Hence it is not disputed 

that the Railway authority gave up their liabilities 

for taking welfare measures in favour  of the applicants 

after lossing of their bread winner. 

5. 995ff GROUND FOR RELIEF TH LEGAL PROVISIONS : 

5.1. 	For that malafide, discrimination, harassment 

being the foundation of the impugned order N0.586E/81/ 

1(w)MU Pt.1/1064 dated 9.6.89 passed by the respondent 

No.4 is not maintainable in the In eye of law because 

there is a denial of social and economic, justice as 

enshrined in the constitution of India and such right 

cannot be taken away indirectly. Hence, impugned order 

is liable to be set aside and quashed. 

5.2. 	For that the said impugned order against the 

applicant is not only illegal, arbitrary but also a 

grps violation Of the principles of natural justice 

and administrative fair play because neither the 

respondent nor the welfare officer had given any advice 

or suggestion about the existence of welfare scheme 

gO launched for providing compassionate employement 

to one dependent of an employee dying in harness and 

hence impugned order is liable to be set aside and 

quashed. 	- 

Contd. .. ..11 
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5.3. 	For that it is submitted that the said 

impugned order dated 9.6.89 was passed by the respondent 

No.4, whimsically, arbitrarily, unilaterally and in 

gross violation of the provision of Articles 14 and 16 

and hence liable to be quashed and set aside. 

5.4. 	For that after passing of the said impugned 

order the innocent, illiterate and poor widow lady i.e. 

applicant No.1 again made a representtiOn. through 

the Hon'bl Deputy Minister For Health & Family 

Welfare, Government of India, New Delhi - 110011 who 

also recommended and forwarded vide letter D.C.No. 

222/EM (H 1 .w/vIP/9 4  dated May,1994 to the Hon'ble 
.4 

Union Minister for Railways, Goverrent of Indi a, Rail 

	

-• 	Ehavan, New Delhi. Which is still pending without any 

	

• 	order and this action has infringed the constitutional 

right of the applicant. So denial of constitutional 

right is a denial of justice and hence impugned order 

is liable to.be  set aside and quashedw and also.further 

direction is necessary for implementation of welfare 

scheme in favour of the either to applicant No.1 or 

the applicant No. 2 i.e. only son of the deceased 

person. As 'because the reuirement of compassionate 

appointment cannot possibly be give. a go-by. 

6. DETAILS OF REMEDIES EXHUSTED : 

The applicants declare that she has exhusted 
H: 	

the departmental remedies by filing representat , afld 

Cofltd ..... 12 
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V 
-v 

there Is no other alternative remedy open to them 

except by way of filing this application. 

7, • MATTERS NOT PREVIOUSLY FILED OR. PENDING IN ANY 

OTHER COURT :- 

The applicants further declare that she has 

not previOuslY filed any application, writ petition or 

suit regading the grievances in respect of which this 

application is made befor.e.any court or any other Bench 

of this Hon*ble Tribunal or any other authority nor any 

such applications writ petition or suit is pending 

before any of them. 

8. RELIE' SOUGHT POR;- 

In view of the facts mentioned in paragraph 

4 above, the applicants pray for the following reliefs :- 

Instant application may please be admitted, 

records, be called for and on perusal of the same and 

heriflg the parties on the cause or causes, that may 

be shown may be,Pleased to grant the following reliefs :- 

to set-aside and quashed the impugned 

order vide order No.586 E/81/1 (w)MU Pt.I/1064 

dated 9.6.89, passed by the respondent No.4. 

direct the resp9ndeflts for providing 

compassionate appOfltmeflt to one dependant 

Contd.... .13 
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of theemployee dying in harness under the 

bligatiOfl to act in terms. of the avowed 

objective of social an&ecOflcfliC justice as 

enshrined in the constitution of India. Which 

had been denied due to the inaction of the 

welfe officer as entrusted to provide proper 

guidance in regard to wxlx welfare scheme 

O launched f or distress family. 

Cost of this app].icatipfl. 

any other relief of reliefs to which 

the applicants are entitled to and as the 

Ho'ble TriUflal may deem fit and proper 

under the facts and circumstances of the 

case. 

9. INTERIM ORDER PRAYED FOR :- 

Pending disposal of this application the 

applicants pray that necessary direction may be made 

to the respondents for providing compassionate appoint-

mnent to one dependarit of the employee dying in harness 0  

in pursuance of the forwarding and recommendation of 

the Hon'ble Welfare Minister For Health & Family 

Welfare Government of India, New Delhi - 110011, vide 

official letter No.D.C.NO.222/11M(H.fl.F.W)/''94 dated 

May,1994 to act in terms of the avowed objective of 

social and economic justice as enshrined in the cons- 

titutiOfl of India. 

Contd.. • .14 
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10. PARTICULARS OP THE I.P.O. 

No. of the i.P.o. 	42c70 

Dated 	&'CQoOf. 

Payabld at G.P.O. Guwahati. 

11 • LI ST OF ENCLOSURES 
4 

As states in the index. 

VERIFICATI.ON. 

I,, Shri Bhabesh Barman, Son of Late Mon 

Mohan Barman, aged about. 28 years, resident of village 	( 

Naytamara, P.O. Tilokyaon, P.S. Bongaigaon in the 

District of Bong aigaon, 	(Assm) do hereby solemnly 

verify that the statements made in paragraphs 1 	o 11 

are true to my knowledge andl have not suppressed any 

material facts. 

Place :- 

Date 	:- 42nature 

/ 
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Form No..10 

Government of Assam, 
Public Health Department 

Death Certificate 

This is to certify that the following particu-

lars are collected from original record of registration 

of Sidli Primary Health Centre, Mouza - 	Biock/ 

Municipality. - Sidli, district - Bongaigaon in the 

State of Assam. 

Name - Late Manmohan Barman. 

Male/Female - Male. 

Date of death - 08-01-73. 	Caste - Indian. 

Place of death - 	 Permanent address Laytamara 

RegistratiOflNo. 1 15 
Pather/Mother/ 
husband's name- Late Matilal Date of Registration08009.9 5  

Barman. 

Permanent address 
of residence :- Viii - Laytamara 

P.O. - Tilokgaofl 

District - Bongaigaon. 

Signature of •• .,....authority 	sd/- Illegible 
Signature of Chief Engi-

Designation - 	 . fleer. 

Date- 

N.B. :- In case of death, any description regrding 
registered cause of death will not be disilosed. 

 -x -  - 

H 

/ 
'/ 



ANNURE 

NORTHEST FRONTIER RAILWAY 

NO. PF/FS/EN/73/Ele. (W) 	Dated Pandu, the 7.11. ?5 

TO 

The DEWWNBQ 
Northeast Frontier Railway 

Sub: - Final Setti ernent s with Late Nonmoh an Berman Ex Ith. 

Ref :— Your No. E/P/MM Barman/FS/UILI of 18/9 

Please note that the S.R.P.F. Contributory/Non-
Contributory Account of the alx)ve named has been closed 
and balance with interest amounts to Rs,. ,, 	Nil, 

Please note that the Special Contribution to 
Provident P.ind of the alx,ve named amounts to Rs, ,,. Nil 

Please note that 90%/50%of the S.R.P.F. assets 
of the a1ve named with interest amounts to Rz. 

- 	4. From the ahve mentioned amount Rs ,.. Nil 
withheld for 	Nil •.. Rs. 	N1...,.. 
deducted as per list belo 
S S 5000000• •I.•• 

5, 	Arr angemen t has been made to pay the 
unpaid R. 256190  in cash through pay Clerk/by money order 
less commission/by cheque on 
to the address of the party in present of as per MOP as 
per letter of authority subnitted by the party. 

S. S S S S S S 

( On Ixx) 

Fbr Financial Adviser & Chief 
Accounts Officer Northeast 
Frontier Railway, Pandu. 

1. Copy to Smt Giribala Berman c/a. Bari Ram for 
information. 

Contd 5 , 2/- 



H 
-: 2 :- 

The amount is payable to Barman on his own balf an 

behalf of his minot children as mother and as natural 

guardian/as defacto guardian nominee Viii. Nayati Mara, 

P.O. Bangaigaon. 

2. 	The Chief Caiier, Pandu or the pay Clerk .,.,...,, 

may be centacted for any delay in receipt 

of the amount quoting reference to A.B. No. 39 Ns F. of 

29 • 10.74 included in C .0 7 No, 

• 	 Sc/-. Illegible, 

For Financial Adviser & Chief Accounts 
• 	 • 	 Officer 

Northeast Frontier Railway, Pandu 

• 	DI calpara (Assam) 

•• . 

S .  

(S 
'L4' 	ci 

J 
q Q 

- 	•5 
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ANNEXURE - 

I) 

No. Pen/Elec/BO 

Office of the 
FA& CAO 

Northeast Frontier Railway 
MALIGAON :: GAUHATI- II 

Dated - 21.3.7 .5. 

DEE(W) /NBQ 

Sub:- Grant of pensionary Benefits to Smt. Girl 
Bala Barman .w/o, Late M.M. Barman Ex-khalast.  

Ref :- E/lt/M Barman 	 Barman c-Ithala.i 

It is for your information that : 

D.C. R. G. payments amounting to Rs, 632/- 
AaHas been passed for payment vide A.B.NO. 13 PEN. 

Dated 15.3.75 and Co. 7 No. 0700006 Ps Dated 200375. 

Out of the sum of Rs, 632/- A'sum of Rs,.,. 	has 
been withheld, a sum of Rs 300/- has been recovered 
and arrangement has been made to pay the net amount 
of Rs, 332/- to the payee by N.O. less commission 
as per mode of' payment. Particulars of 

recoveries are shown below s 

Flood adv. Rs •  300/- 

1br P.A,& CHIEF ACCOUNTS OFFICER 
N.F.Railway, Maligeon. 

• 	Copy for information to :- 

2. CPO (3.idget)/MLG 
Ehrimati Giri Bala Barman C/O. thni Mati La]. Barman 
Viii, Naytamura P.O. Bisugaon Dist, G3alpara. 

1e will kindly contact the C.C./N.F.Rly/Maligaon in case 
of any delay in receipt of payment qjioting ABNo, & Co 

7 No, with date as cited &ove, 
dA -i 

- 	• 	 Sd/.. Illegible, 
r F.A. & CHIEF ACCOUNTS OFFICER 

N.F.Railway, Maligaon. 

S., 



- 

ANNEXURE - 

Authority for payment of family pension by the P.aiiway 
counts Officer to the Accountant General through whom 

pension ispayable 
Office of the 

PA &CAO 
Northeast Frontier Railway 

Registered with 	MALIGAON ::: GAUHATI- 11 
A/D. 

No, Pen/Elec/90 	 Dated 21,3.75 

TO 

the Accountant General, 
Assam, 8hillong. 

Sir, 

I am to forward herewith a copy of the family 
pension application with the orders of the sanctioning 
authority, andmy accounts enfacement, to the g rant of 
family pension of Rs. 60/-. t1pees Sixty only a month to 
Smt, Gici Bala Barman, W/O, late Manmohan Barman, Ex.-. 

I4ia1esi, under DEE9 (W)/NB.iith effect from 8.1.73 the eigh-
t day of January nineteen hundred and seventy three, 

only a month to the life of the widow or until 4ie is 
rematried whichever is earlier. The right ki 30 hand 
thumb and finger impression, specimen signature of the 
pensioner, her Pioto, her permanent address, and-last pay 
certificate are enclosed. 

I am now to request you kindly to arrange the 
payment of the family pension noted a1ove fromKokrajhar 
the pension payment order may be issued as early as possible 

under advice to the pyee Ahv 7-0 

The pension is debitable to this ely. Rev. Abstt. ?N' 

under Grant No. 16. 

No • portion of pen slon has been commuted. 

Contd,, 	2/- 



the payee is being informed at the following address :-

anti Girl. Bala Berman 

C/O. 8hri Mati Lal Berman, 

Viii. Naytamara, P.O. Bastigaon, 

District Goalpara. 

No aoC increase on family pension is aãn:issible. 

Please acknowledge receipt. 

Yours faithfilly, 

For P.A. & CHIEF ACCOUNTS OFFICER 

H.P. Railway, Maligaon. 

Enclo :- As alove. 

Copy to i. CEO/Budget , Maligaon. 

DEE(W)/NBQ 

shrimati Girl Bela Berman c/o. 8hri MDti lal Barman 

village Naytamara P.O. Basugaon Dist. cbalpara, 

-. 

Ay Ehe is requested to refer to A.G/Assam/iillong in 

case of any delay In receipt of payment quoting 

authority No. 

with date as cited a1ve. 

Sd/- Illegible, 

Fbr F.A. & CHIEF ACCOUNTS OFFICER 

H.P. Railway, Maligaon, 

Q3L 
J -' 	 - 

r. 

oc 91'j0t Q' 
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To, 

The Divisional Officer, 

N.FRly.A)4 u rd uarjn, 

Dear Sir, 

Sub:— Final Settlement with Lat.afl4ohan 
8urrnanx.Kha.UnderDçjjrJ5o.i 

Ref :- Your L/No, PF/FS/134/73/APDJ/DE/W 
dated 177.73. 

An amount of Rs.1 262.0 was passed under 

your above letter is connection with the settlement 

dues of my Late Husband Late Mon.1 Mohari Garman and a 

money order was sent to me. It is learntthat the 

money order has been returned by postal authority 

without giving any information to the undersigned. 

Under the above facts, I would earnestly 

request you to send the amount after deducting money 

order commission and thus saved a bereaved family 

from starvatjcn. 

Thanking you. 

Yours faithfully, 

Dated the 1st Sept/73,i 
( Girl Gala Barman.) 

/O. Mati Lall Barman, 
Vill. Naytamara. 
P.O. Basugaon, 
Dist.— Goalpara (Assam), 

Copy to post Master/Basugaon for information.l HO is 

requested to let the undersigned the reason of returning 

the money Order without giving any in formation to the 

• 	 Undersigned. 

Yours faithfully, 
• 	

• 



- 

2/ 

NCURE 	-. 

S.Y. 154. 
e Paragraith ji36, M.S.O.(T)-'Xl-I 

OFFICE OF THE ACCOUNT WT GERL: 
ASSAM MEGIALAYA: ARUNACHPJL PPADEi 
AND MIZORAM 3ilLLONG (793001 ) 

N. 	 Dated 

From :- Office of the Accountant General, 
Assn, Meghalaya, etc. 
iillong. 

¶Lb, 
J1IE TREASURY OFFICER, EiUBRI. 

Sir, 

I am to forward herewith P.P.O.No. NFR/SF/344 

in favour of Snt. Girl Bala Barman , w/o, Late Mono Nohan 

Barman aged to recjuest that the pension's portions of the 

order may be made over to him4ier  after obtaining his/her 

signature on the disburser's portion after you have sati-

sfied yourself of his/her identity and payments noted 

on both the portion as they are made. ¶the slip 

bearing the left hand thumb and finger impression of the 

Pensioner is enclosed. 

It the pensioner udshes to draw his/her pension 

through an authorised agent, the pensioner's portion the 

pension payment order may on the application by the pens- 

ioner, be sent to the authorised agent through registered 

post provided the latter has executed a bond of Indemnity 

to refund everpayments. A written acknowledgement of the 

Contd.. 2/- 
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L8? 

receipt of the pensioner's lortion of the pension Payment 

order should, however, be obtained from the pensioner 

th rough th e Agent fo r record. 

Please acknowledge receipt. 

Yours faithfully, 

sd/- 

No. iDPen/4414 	 Dated 9th April 1975 

Copy. forwarded to - 

Srimati Giri Baa Berman, W/O, Late Monomohan Berman 
•vernment pensioner. He/she should appear before the 

Treasury Officer, thubni, to receive payment. If however, 
he/she wishes to be exempted from appearing in person to 
receive his/her partion of the pension payment order and to 
draw his/her pension through an authorised Agent, he/she 
should apply to that effect to the treasury Officer through 
the Agent, who should have executed a Iond of indemnity to 
refund overpayments. In the ]7atter case, the pension payment 
order will be sent to him/her through the Agent. 

c/o, Shri Nat! Lal Berman, 
Village- Nayatamara, P.C. Basugaon, 
Diàtrict Goalpara 

Sd/- Illegible, 
Section Officer, 

2/4 

NOTE :- In cases uhere P.P.C. is issued with the stipulat-
ion that no payment is to be made until an intimation to 
the effect that has been produced to the Accountant general's 
received from the Accountant General as required under 
second sub pare 313 of N. S.D. (T)1l I the same may be in-
diceted'suitably at the enc'orsement to the pensioner. 

• 	 S.. 

C 
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To, 

The General t1anager (p), N.F.F1y., 11a1igaon. 

Through D/W/N8Q. 

Sir, 

Sub:- Appointment on compassionate ground.I 

1 the widow of late Man Mohan Barman, a 

Khalasj under ASS/M/WS/fktQ under the administration 

control of D/u/N3Q beg to inform you the following 

fe4lines for sympathetic consideration and early 

order plaase.i 

That my husband who been working as Khalasi 

under A$S/11/WS NBQ expired on 8.1.73 leaving behind 

his widow and minor son. That, there is none to look 

after ma and my son. 

Finding no alternative way, I have been corn-

peeled to was'te your valuable time with a request to 

appoint me in any class iv category under your kind 
control, 

AS regards my educational qualificaj0n and 

fitness forthe post I bag to state that I read Up to 

Class Iv. I am a young widow of 32..years of age with 

sound health and good physi.quea 

May I therefore pray and hppo that your honour 

would be kind enough to appoint me in any Class iv 
category and thus saved a bereaved family from crisis, 

May Qod bless you. lfr • Q 

	

Dated, Basugaon 	 - Yours faithfully, 

	

''thO 2nd Sept/85 	 Sd/- Giri Bala Barman, 
dO. Mati Lal Banman, 

iC 	

Viii Naytamara, 
P.O.— Basugaon, 
Dist, Kokrajhar, Assath. 



To, 

The General 1anager (n), N.F.Rly., 

Ivialigaon, Guwahati 	11.' 

Through DEE/w/N8Q. 

Sir, 

Sub:- Appointment on compassionate ground. 

Re?:- (y application dt. 2.9.85 and reminder 

dt. 22.9.36. 

With due respect I have the honour to let 

you know that my first application dt. 2.9.85 was for-

warded to you under OE/U/NBt's L/No.ELE/227/Q/1/7883 

dt.i 13.9.85. But so long nothing was heard from you 

as yet. 

Now, ,on personal appreach, APO/NBs has 

verbaly told me that my case is more than 5 years old 

for which this case cannot be done from N8, bacaus, 

my case requires G1t3 approval. 

Under the circumstances, you are forvcantly 

requested kindly to approve my case and provide me 

with a job so that my family can survive from the 

cluster of ruin. 

True copy of my previous application dt.-

2.9.85 is also enclosed herawith for your ready 

reference please.: 

With great hopa.1 

yours faithiffully 

Enclo : One true copy 

Ot. 31.3.87. 

Sd/ Giri Bala Borman 

C/a. Late Nan Ilohan Berman 
, 

C/O. Nati Lal Barman, 
Vill. Naytamara, 

P.O. Basugaon, 
Dist. Kokrajhar, Assam, 

-- 

Qfl 
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PABAN SINGE GHATOWAR 

DEPUTY MINISTER 

FOR HEALi & FAMILY WELFARE 

GOVEPMFT OF INDIA 

	

NETI DELHI 	110011. 

May, 1994. 

Dea 	iri Jaffer 111ariefji, 

I am forwarding herewith copy of an appeal from 

&ut, Girl Bela Berman, wicbw of late Ibri Monmohan Berman, 

Ex-.Falasi under District E1ecUical Engineer (w), N 

Railway, New Bongaigaon praying for her apçointment in 

any Group 'D' cost on compassionate grounds. 

Since the tragic death of her husband in 1970 

$mt, Berman has been approaching the Railway authorities 

for her. appointment on compassionate grounds but without 

any success. 

I shall be grateful if you could have the matter 

Considered sympathetically. 

With regards. 

.1 	
. 	 Yours sincerely, 

Sd! 

End : as athve. 	. . 

	 ( PAEAN SINGi CiATOWAR ) 

Sri C.K,Jaffer cbarief, 

Union Minister for RaIlways, 

a 	Government of India, 

Rail 1iavan, 

New Delhi. 

r r iv 
Copy to : ant. Giri Bela Berman, 

w/o. (Late) lbri Monmohen Berman, 
c-Ithelasi, Office of District Faectrical 

Engineer (W) NF Railway, New BDngaigaon 

sal- I'legible, 
(v.NAIR) 

FIRST PA TO EVI, 



Annexure-F I 

Dated-2-22 002. 
TO, 

The General Manager (P) r.F.Railway, 

Maligaon, Guwahati-il. 

Sub:- Appointment on ccmpasáionate ground. 

Sir, 

With due respect and humble submission,We beg to 

state that we are the widow and son of Late Monomohan 

Barmán(Khalasi) who died in herness On 8,1,1973 at 

Bongaigaon during the course of his employment. 

That sir, it is the rule of the Railway department 

that whenever an employee of department dies in herness 

his next of kin are entitled to seek employment in the 

same dartment on compa5sionate ground and so myself 

and my son have made joint representations so that any 

one of us can get appointment on compassionate ground.. 

That sir, your rejection of my prayer for 

compassionate appointment vide order dated 29.7.88 

and 11.12. 5.89 has placed at the garb of poverty. 

Under the circumstances , we v fervently pray to 

your good office to kindly consider my case for compa-

ssicnate appointment at an early date* so that we can 

lead human life with dignity. 

Yours faithfully, 

Sd/- Girthala Barman, 

and Bhabesh Barrnan, 

S?' 



/ 

H. 	 -- 

N. F. Railway. 

NO. EL/E/227/Q/1-630 
Dated 9/4/97. 

'Ib: GN(P)/Maligaon. 

Sub:- Application of Smt. Girl Bela Barman 

w/o late Man Nohan Barman, Ex: Rhalasi under DEE/ 
W/NBQ for appointment of class IV post on 

Compassionate Ground. 
...• 

The ave application dated 3.1. 3.87 suJnitted by ant. 

Giri Bela Berman, W/O Late Man Mohan Berman, Ex. Xhalasi 

under ASS/M/WS/NBQ regarding appointment in any Class-IV 
Category on compassionate ground is forwarded herewith 
for your consideration please. 

In this connection it is mentioned that her previous 
application in Original along with the death certificate 
of her husband was fowarded under this office letter 
No. /E/2V/a/1/7993 dated 13.9.85 which may please be 
referred to. 

DA:- Two applications 
DEE/W/NBQ. 

Copy to 1- ait. Giri Bala Barman, W/O, Late Mon Mohan 
Barman, Ex. thalsi, dO. Mati Lal Barman, 
Viii.- Naytamara, P.O. Basugaon, District 
Kokrajhar, Assam for information. 

sal.- Illegible, 
DEE/W/NBQ. 

YAP 	- 



fr <  ,1 

Mu/C/b/SB 	 11.4.1988 

¶Ib, 

The General Manager (P), 
N. F, Railway, Maligaon. 

Dear Sir, 

Sub:- Appeal of Srimati Giri Bala Barman, 
w/o. Late Manmohan Barman, EK. 1alai, 
DEE(W)/NBQ for appointment in Group '0' 
post on Compassionate ground. 

ini Manmohan Barman, E. Ithalaii, DEE(PI)/NBQ 

died a premature death on 8.1.73 leaving buind the widow. 

and a son on her lap. The widow has sulxnitted an appeal 

for her appointment on compassionate ground in Group'D' 

post. Her appeal has also been forwarded to you vide BEE 

(W)/NBQ's letter No. ffL/W227/*4/1/7993 dated 13.9.85, 

followed by reminder vide N0. EL/E/227/0/1-630 dated - 

8.4.97. 

The widow is now 32 years' old. The only son 

is still minor. They are passing days  through serious 

economic crisis. 

Hence, you are requested to appoint the widow 

in any &oup '0' post on compassionate ground. 

urs faithfully, 
* 

for General Secretary, 

N, F. Railway Masdoor Union, Pandu, 

Copy to- The secretary, 	 Union 

Union New Bzngaign (2 copies) for information. 

One copay may be handed over to Srimati 

ailbuli Talukdar of DEE(W)/NBQ' s office. 

Sd/- Illegible, 

12.4.88 

for General Secretary, 

N. F. Railway Mazdoor Union, Pandu. 

e 



ortheast Fron 

COP Office of 
	

a MLG. 

No.t586L/81/1(W)NU pt-il 
	

Date 9.6.89 
1064 

To : DEE(W)/NBQ. 

Sub:- Appointment on compassi3nata ground 

infavour of semt, GiL-i Bala Berman 

u/o. Lt. Manomohan Das Lx. Khalasi 

Ref.  :- Your letter No. EL/E/257//1/1427 

dt, 29.1.188 & LL/L/257/Q/1/620 

dt. 

Late Manomohan Barrnan died on 8.1.73 and 

the widow applied after 12 Yrs,of her hUsbands 

death for Apptt. 1 on comp, grounds and anus it is a 

time barred case and cannot be considered as per 

extant rulas. 

The widow maybe informed accordingly. 

sd/-. For COP/Plaligaon. 

Copy of C0P/ILG's letter is forwrded to Smt. 

Giribala Barman tJ/O. Lt. Ilanmohan Barman 1  Iil1,i 

Naitamari. P.0, Basugaon, Dist. Kokrajhar (Assam). 

Sd! -.  Illegible, 

IL 



[1 

Northeast Frontier Railway. 

Office of the 
DEE(W)/NBQ. 

No.EL/E/257//1/ 	 Dated, 	/9/91 0  * 

To .: 	4(P)/MLG. 

Sub :- Appeal of Smt.Girebala Barrnan W/o Late 
Manrnohan Barman, Ex • Khalasi under 
DEE(W)/NBQ for appointment in group 
A D" post on compassionate ground. 

An appeal for appointment on compassionate 

ground was submitted to GM(P),4ILG by Smt.Girebala Barman 

W/o Late MonrnohanBarman Ex.Khalasi after a long interval 

in the year'9@ due to illetrate & egnorancy of thewido, 

although her husband was expired in the year 1973. Copy 

of'the appeal also was submitted by widow to Secy.of 

M.U. New Bongaigaon Branch. As per your letter No. 

586E/81/1(W)MUPt.I dated 30.5.88 you were asked to 

submit some p,articulars of the wjdOW in a prescribed 

proforrna sent for your end. 

Vide this office L,No. •EL/E/257/Q/1/1427 dt. 

1.7.88. The desired particulars in prescribed proforma 

was submitted for consider/  theticallY on the 

ground that she belongs t:b ORB widow)fld her financial 

condition is very poor which does not permit her for 

* 	
surviveL with minimum pension at present. 

District ElectriCal Engifleer(W)s 
N.F.Rly/New BongaiaOfl. 

4 



Duplicate 

Book No.- 	 Serial No.2985 

Primary School Leaving and transfEer certificate 2000 

Certified that Sri Bhabesh Chandra Barman 

5/0 Late Manmohan Barman,Caste - Hindu is an inhabitant 

of village Nayanchara, P.S. Basugaon, Sub-flLvision 

Iokrajhar district Kokrajhr was a student of 818 

Sonarnukhi 1ayachara Primary School. He completed his 

education on 30th dayof April,1985 in this school. He 

has passed in 1t. division in the class IV(fourfinal 

examination of the 3chool. His character was good 

during his study in the school. 

His age on 1t January,1985 is 11(eleven) 

years 4(f our) months 20(twent) days as per the school 

Admission Registrar. 

Dte : 10.8.2000 
chandra Mohan 

Head teacher/mistress 
818 No.Sonarnukh Nayachara Primary 

School, 
P.O. - 
District - 

-x- 
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Lttz1tiM 

BEFORE THE CiTTRAL ADMIHISTEATIVE TRIBUNAL, GUWHATI Bi2TCEI, 

GUWHATI. 

HTHEMkTTER OF 

0. A. Ho. 116 of 2002 

1. ait. Giribala 3ain 

Widow of Late Mon holitzi Bamcn. 

Sri Bhabcsli Bi'nan 

S of Late Non Moh Brnan, 

xQ'li uv1er DEWWS/ITow Borii gol, 

Ii • F. flc.1way. 

i•'* AppliC'.fltC 

- vs. - 

I • Union of India. 

2 • The Gencr.. Maflager, 

N .F,Railway, Maligaon, 

Guwahati -11. 

The District Electrical 

EnEineer (w), N .F.RLlway, 

How Bona1faOfl. 

]+. The 0b1.of Personnel Officer, 

NF. Railway, yjaligaon, 

Guwahati-I 1. 
Respondents. 

HD- 
 
- 

IN THE WTTER OF 

Written Statonent for :1 on behalf of the 

respondents. 

Q0ntd. .. 



2 	
IS 

0 

I; 
The nzwering ropondontz most ropotful1y bog to 

3hoWoth as updor 

1 • That, the anwOr1flg rocpondcnt have gone through 

the copy of the appcation filed by the applicant3 an:I have 

idorz tood the contents thereof. 

That, the application suffers for went of valid 

cause of action d or right for filing the application. 

 That, the application is not ir.intdnablo in its 

present forn 	d is fit co to be cUsrjis sod. in Lbiflo• 

That, the application is barred undor the law of 

liriltation nd Under Section 21 of the Central Athinistrativo 

Tribunal Act,  1985.  It hns been filed after more than 30 years 

from the date of death of Late Mon Mobcn Bamn who was working 

iaa1sj under District Electrical gineor (w.s.), How 

Bongaigaon, H.P. Railway. 

Record shows that : 

a ait. Giribala Baman widow of Late Mon Moh'n 

Bain'n applied for COnp sionato appointment on 

2.9.1985 for the first time i.e. after about 

12 years from the date of death of the ex-euployco. 

Her application for appointment was rejected in ( 

cbn 1989 by  the Railway Aii5trati0n,Cr0Ufld of 

its being tiue-barred. 

Contd. ,0 



- 	 b.I 

-: 	3 	:- 	
> 

(b No cpplication for aPPOintLiont po 	to 11VO 

been culnitted for ccpa3 sionate appointuont by 

the applicant No. 2 i.e. Sri Bhabosh Oh. Baruan, 

the son of Late Baman thouLh as per rule, the 

application for appointuont Of son is to be 

i:iado within 2 years Of attiniflC the riaj ority. 

It appears, the boy ttainoc1 majority in kut, 

1991 and oven if period of 20 yc3rS is ta1n 7  he 

12Ou1Ci have applied for appointment by Augtt, 

1993- 

That, nanc Of the alloatiOn5/ avernonts of the 

applicants in this application are akdtteri or accepted as 

correct save nd except those which can be shown to have 

been bOO by record or are specifically açlnitted by bho 

respondents horduider and the applicants are put to stric-

test proof of all such statements which arc not acbiitted 

hereunder. 

Tlr.t, all actionS taken in the case are qujto  in 

cononco to the rules and procedures in vOUc and all 

actions have been taken after going thorOuihly into the 

merit an4 fcts of the cso r1 tl'oro bas boOl no I LLcgclity, 

jrrcgularity or arbitrariness etc • in the ca• aS alleied. 

 That, for tho sake of brevity, the respondents have 

boOn adviSed to co1fine their reply/SUbiiisSiOflS only to the 

relevant 130int3  in the case which are material for the purpoS C 

of a proper decision in the case and thus the meticulOUS 

Oontd. , . 



U 
if 

denial of each i:i every ctatcrontc Of the applicantc have 

boon avoided without adnitting the correctnocs of all ctatc-

uentc not ackiittod in the witten ctato:ient. 

81 	 That, with regard to averuontc at pragrapbz +.1, 

L.2 and .3 of the application, the rezpondentc aditc only 

the sttonentc w1i cli are boric on records .t 1s fact that 

Late Mon MoliCn Bcmi rxpi rod on 8.1 .197 3 while 110 was ft 

zorvicc on the Rai1way 	Kha1ai iiidcr Dictrict electrical 

gineer/Workc hop/IT ow Bong igaon and he had faithf9/'record 

of corvice. 

/  2 . 
/B t 

was grcnted F±1y pon3iOn with effect fror. 8.1 .73 at the 

rate of R.601- per Llonth d that as the cnoujit Of Rs.262.00 

which wac c ont by Money Order to her was returned by the 

Poc tl authority, she prayed to the Divicional Accountc 

Officer, AJpurduar Jiction to cend back the ciioit to her 

after deduction of the Money Order Ciriic cion ac to cave the 

bereaved fnily from ctcrvation oth. 

Tha-t, with regard to avernentc at paragrapbd 

1-05 of the application it ic cubuitted that nothing are 

)ted 	correct except thoco which are borne on recordc 

ie adnitted cpecifically hereunder cnd that for the rect 

of the avementc, the applicantc are put to tictect proof 

thereof • It ic culriitted that the Welfare Inc pectorc of this 

ni iway 	v-ri ouc wolfaro jobs for wolfro of the ctff 

and their fanilioc including rendering assistance to the 

fanily of the deceased enployoe to get the final settlement 

dues etc • wherever they require and cocks such assistance. 

Contd... ..5 

The 'nnoxurez attached to the application B, B1 , 

B3  id C chowc intcr-a.a that the widow of Late 3a:iCn 
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5 	:- 

ii 

J,-'-  

RI 

Ac this is .case of more than 30 years old it couJiI not 

be ascertained as to what actions were taken in the present 

case at that rolovent tine. However, frou own assertions of 
the applicant in this application it appears that a: Welfare 

officer vis±tod the residence of the ox-onployee after 	f 
receipt of the news of death of the ox-'euployoo (Late Mon 

Mohn Barnn) end rendered necessary .assictnco • It does 

not appear to be correct contention of the applicant (widow 

of the ox-ouployoo) that she was not guided to zu1uit 

application for appointheift On coupassionato ground and 

hence the allegations are not adnitted. 

It ±3 also su1ittcd that the applications dated 

2.9.85 end 31 .3.87  as stated to have been forwarded by the 

District Electrical igincor(WS)/Now Bongaigaon vido letter 

No .FL/W227/0/1/7883  dated  1 3.9.1985 and N .EL/W227/W1/ 

630  dated 8.+.87 does not appear to have been received in 

the General Nencg 	-'office. However, the application  

dated 30.6 	 forwarded by the Dis trict Electrical 

gin fiBongaigaon vido his letter No .EL/W257/ / 

dated 1 .8.88 was received end exa:dned but the 

request/prayer for appointLiont could not be considered as 

the application for appointuent was received frou the widow 

ater a lapse of 5 years frou the data of death of the 

x-plOyeC. Moreover, the Zonal Railways have no pmxxka 

power to consider the cases of more than 5 years. Rathor, 

it appears C ron the avements of the applicants that they 

approached di. fforont authorities including Railway 4inis try 

at New Delhi. 

As per Railway Board's letter No.E(NG)/III/78/ 

RG-1/1 dated 7 .4.83app1i.catiOn for appointhent should be 

nade w±thin 5 years from the date of death of the ex-ouployeo. 

Contd...... .6 
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-: 	6 	:- 

10. 	That, cp regards avornonts at paragraphs +.6 and 

)+ .7 of ti application it is suliiitted tit as she (Applicant 

iio .1) suixiitted application after 5 years iron the death 

of her hus band, her prayer bocane tine barred and hence in 

torns of Railway BoarcPs latter dated 7 .4.83 quoted above, 

it was not wltbin the coupotence of tie Zonal Railways to 

consider her cas a for appointiont on coupassionato grO1ld.  

4 3 	
L% 

Further, it is cubnittod that no application for 

appoiithent of Shri Bhabosh Oh. Bama (applicant NO. 2) 

s o of Late Mon Mohan Baan, ox- cuployoo under Dic ti-ct 

Eloct.cal gincer/'lleW Bongaigaon hc.3 been received. 

As per rule, the application for appointuent of tba son 

of the ex-enpioyoa is to be nado within 2 years of attai- 

ning uajority. Fron the School certificate enclosed by the 

applicant it is revealed that the School certificate was 

issued only an 10.8.2000 1  in favour of Shr. Bhabosh Oh. 

Baman which indicate clearly that the widow did not apply 

for her con's appointuont on couassionate ground. 
o -• 	 _ 

't 

That, as thc grounds,IlaVe also been cuiiittcd 

(9 	under this paragrapil +.7, the following subuiscionc are 

uado as u1der 

(,i) that none of the grounds as Lientioned under 

cub_paragraphs + .7 (a), + .7(b), 'i-  .7 (c), 4 .7(d), 

1f.7 (f) 	I i-.7 (g) arc a3ni tted cP correct or 

-temble nd lwnco deueci. It is de!ue'1 that 

the inpugnod order dated 9.6 .89 ±5 illegal 

or that there were any lapses or deficiencies 

etc • in tilO Welfare '0ff icor as alleged or 

.L. .1 C Ofl iU.. • 
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IL  

tilerO were devriatirn in the object and policy 

of Wolf arc Scheme on the Railways or that the 

'Order dated 9 .6 .98 roj ecting her tiuc barred 

application was passed without application of 

uind or djligonco or thoe had been of any 

violation of natural Jus tico etc. 

1 1. 	That, in view of what have boon subuittod in the 

foregoing paragraphs of this Written Statcuont, none of the 

grounds as nontioned in paragraph 5 and relief as clained 

under paragraphs 8 and 9 of  the  application are SUS tamable 

under law alld. fact of the caso 2 and 	as such, the prayers 

of the applicants arc liable to be rejected. 

It is ouphotically denied that thore has been any 

act of na lafi rio, 1 ras cue it or -1i s Cr1 n1 via ti on or wbiusl a 1 

or ullilatexc.1 or arbi trary action iii the case or that t1'erc 

has been any denial of social or econonic Juctice as enshri- 

ned in the Constitution of India or there has boon any illega l, 

arbitrary or any violation of natural Jus tico and or adninis-

trative fair policy or violation of Articles 11+  and 16 of the 

Cons titution of India. 

It is cuixdtted that, there is no  fault of the 

Railway Adninis tration in  the c.s o and that the applicants 

huld blanc thous elves inS toad of putting blanc on the 

Railway Adninis tration. 

12. That, it is sulxiitted that all the actions taken 

in the case by the respondentS are quite legal, valid and 

proper and have been taken after due application of riind and 

Contd. .1•• .8 
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that the present case of the appljcc'nts  is based Oyl wrong 

premlsos ond suffers from mis-conception and uis-tterpro-

tation of rules cnd lawS on the subject, besides basinC  on 

sumicc/proSJUnptions Only. 

13. 	That, nocessry enquiries are still under prOrCSS 

d the runsworinf, respondents crave leave of the lion 'ble 

Tribunal to file additional Written 3tateLlOntC: if CO1J(I 

necessary after such enquiries, for en3z of Justice. 

11+ . That, udor the facts d circunstcncoS of the 

case, as stated in the foregoing pcagra)hs of the Written 

&tateuont, the instnt applicatlOn is nOt 1 -1fltainab10  i-der 

law d fact of the case cld is liable to be disiissod. 

•1•SI• Verification 
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VER I F I O.k T I ON 

A . 	 - 3 on of 

gOd nDout - AS years 

by 0ccupation Railwar Service, iork±ng as 	 _____ 
14 

'4crit) of the H.P. Railway 

kiii3 tration at Jibz2, do hereby 

C oleL1ly c'Ifi.m d state that the staterients uade 

i1 paragraphs 	\ °—'--' 	 arc 

true to fly j0wledr,e 'nd those nade ± paragraphs 

are bas ed on 

j,foruation aS gathered frou records of the case 

wi1ich I believe to be true C.,nd the rest arc Ely  

hib1C subjjssion.s before the Hon'ble Tribunal and 

I sign ti)i3 verification On this 	7 : 	day of 

KI --—-—- 	-, 2003. 

v' r\  

1ST IMONTIER BILWkY:: 
FOR AlTD 011 BEIALF OF 
UN ION OF INDIA. 

•,s? Pemonnst omsv(A) 
14, RIv, I Mafl,se. 

uwahstI- II 
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Copy of ?1y Board'5 letter 
 110 .E(NG)II/78/j1/1 datea 7. 	3. S 	

S. 

ub:Appothtnjerij on e 0mp8sjonate rçuid3. 
S.., : 

Gading appojtt on oompassioflat e  gro4
nds have beez lsued'rom time to time The instrucjon 

crentiy Iai forè are thse cotaj in JQard'.s letter • 	hE(NG)III_78/Rli/'iIdatd 	 modIfied frorn time to time thereafter, The5e have 	, Leci conoljdatcd and arc 
roroduced bewfor the infQrUR ~ iOZI Er

,djd-ic6 of all .Qonoered 

1', 	
• I. 

- 	 may 
 

AppOjfltLtC an Compasoiate Lrouflds relate to t 	e appojntmcnts which cn be, mcde of depeneiit of ai.wy 	". nts 

	

. 	 who loss their, lives in 
the corso of duty or 'die In harn 

bb}ewje i1ij1e Jji sorvice or are medicc-3.ly iicapacatod. 
'ILO 4cjrcumstaco ifl-whicji PPOifltIn2nts on c 	 Croun(1 	y 1e made area5 biow; 	 4' 

U) Whon.Rajl;a servant3 lOs -tIcjr 1Ivo thtlie - 	 cro of diiv 	r, 	 _---_i 	 - 
- 	 .0 	11?XjCC cri )pkLcd tli; L hoy cannot. do any orL(t1ij 	lo in te cour :c Ofduty T for  example, loco and traffid run.ui, tf.c in cJirro of triiino invo.vod in acoj du 

..,). 
(Ii) W1'in' Rai1iay emloce s  die in 1arneswj10 i

i.  £4ervjce'before rctjrcI1e1t, 

1( 11:1) Wh 	n emplo,ree' s whereaboütare ndt kn. for 
aprjud of 7 years'and the settlemejit thro 	the em1oyee are paid to, the famil on this acco.• Th 	

limit of 7 years uty berelaxed .to.3 ye.rs .4 	
pn tbe merits of Ca0h case with the approval f 
the .Ge.nra1.aer, sub.j cct to the cOdjtjo t4.at 

~ UIQ ,  seIeC oC the person appointed on oocp sio- 4 	

- 	 iate rounds would be tcrinated in case t10 

	

- 	

: 
•- 	 misjC emppr'eo 'istraccd subsequcntly. 

(IV) 1hèn 	e Ployecsbecomerjpple ihi1c in 
serViceor develop-rj05 aileits like heart disOse3 

ccor etc. or otherwise medically - 	 • 
- 4 	

fr t 	j ob tiey are hothn -• 	 . 4 	

-roaJ.tory 0  jo of the' saiio emolument s  OL be 
4 	 - 

• ocrj to thai. 4 	 - 

II 

Note: The appoirtnt on compasionato •od5 i3 admji, 6  • 	to the deend6nts/warUs of reçiiar Jrip1oyce5 only. 

Ctd,e.2 o  

• 	 • 	. 	-• 	 - 

4 	

- 	 - 

• 	 - 	- 	 - • 	 - 	

• • • 	• - 	- --I 



I. 	.11  
• 	 / 	 - 

II 	so1iibleto-be aDnted,on pm 	s1onat Zotc1s. 

pfthe employees are e gible to be apo1nted on compassionate grnd5 in the circu tances in 
Which! •ch .Ppthtments are permissible, The benefit o compa 
ss1onate.,appointiitsi may also; be extended t.o a near reiatve" I 
The11g1bj11y of a near relative tb such appo1ntnt wil be II 	 subject to tie f&i1q ~4  ng Conditions 

hmployee or the exemplyee sho1ld ' have no san O daughter or the son or dau1icr is a minor one and the 
hhh111dowcr cannot take up an emp1oymcit 

cr1) A clear , 	
tr icate should be forthcoming from the wife/ 

.Widow/wjdoer that, the near retjve will act a the 
winner of the family .  * 	 I 

(i•i) fa,%i ly 
 certifies t later date that the near re3tive who wa appojited on compass ionate t:Qund5 

€I
resed to support the family theservjces O.' Unit 
employee  are liable to betèrmj1iated 	. 

(iv) :./ 
Ones, a noar relative is appointed on compassiatc 

1 rond5 no further appojntn1ejt shoulZ be givc.i later I to•aI.on or a daughter or the Wifet do/wjdo!cr of / themp.loyce on compas 5i onate rdid s.. The a;ojit Ilent / Of a ncar rclativc should not be conslQrred 	a sn :.pr..lidat:ltcr or the  
WOri 	 WifG/\jdow//ido,er is already .rg and is earfljn 

; 	 If NaRelatjve would normally mean a blood rclatio1i 

/ who can hc considerej to be a bread wlnncr Sr t 1 ie £athily, 
III., T 

C 	
Norlly all appo1fltmsits on Cowpassioit7i 

) fl1s should be' de:wjt1n a.perjod of 5 years from the date of 9ecurr,cjce of 
the ven entitlinr tho el1ibl person to be cipnoin ci on I his 
ground. Th]. s pci 10(1 of 5 YG eLrs may be rc1 ed 	re fti cxa ple the w id ow caivi o t it aLe up e mp 1 oyme nt & t lie son s/u au h t ci c c C inor) with he pprpva1 of he GëneraiMtnag i dc:rving CaC3 wh.le.: mpasjiiato 	 uh't öii thu ground of an employee losjn his life or ctting crippled 

in ic course of duty. Ii 'other case relacatioi of L1'e 5 year limit will require:.ti1eappro510f the Ministry of Railways  fojc which rpose!tiie equii 	referce giving speeial rean5 for the proppe 	e1xatjoi should be me With.tle persona rccommend 
tion of t1he G,encral Manager baed on the special. cioumstacc

s  Obtinug in individua1 caccs. 

td
• 	 . • 	 0 

• 	 0 
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. 	ZO1rj 
an ec 

	

r4 	E1 
Genera 

	

- 
. :.--j• 	year w 

1 

,1 1• 
.•.s f 

seekj 	
• on COFIPj51 Oflate L. the cPfldjtjo 	

of eJ1IbI1l 	r.rdij age prpscrjb 	
-ror aPpoini;.e 	to the the Ppr. 'age 	ay ber'arit5.3 	

•Theio 	a2e limj for appojit ment' in Goverjniet 
may 

on -P. yea 	
th the p.ersonal apprva1 of the axj 	

of t le lOwer age \ 1 1  
appraj of the 

1flistr 
of7Iai1jays 

One 

l9UaIjficatjo. 	

th Post to case be relaxed . However if on the 

	

'the 	 irai. Nag 	feels that such a 
rn edubatjbnaZ 	

a1jj Ctj0. j5 E5 	

eferred to te Mi 1 istry o. 
•' 	 - POjiimgi,  4. 

Gompassio1ate.. 	
Should be 

ltthe11t 	adè - 
lilce °ff1cC1eri.s, Commrcjaj 

tc..'No appj 	
thoU1d be aj 

ntermediatc grade I.e, re1y by.:prootiOA 	
On lso not ërmjssjb. the" cat eory o 

	

Apprent ie:s(gr 	-R455.7QQ) and te aPprentice( 	
•becq 	ireot 

se 	
ades is. Proortioiti vr 

limited. 

	

( 	 • 
- 

	

s PPlYjflg fo 	PIt 	s -on corn sj onat e )CLbjccted to a suItabj1it 'test by a coIitteo ca1e 0ficer5 One :°f 
whorn shoUld be a 

stlned 
notbe very rigid. It has ofl1y, 

	be concerned would 
- 
be in a POItj01 tiGs"of the 'Post 'bejn ofrered to him, 

Th test asses theaptjtUd 'f the person for ti partic_ to be assje.01. 	
It shou 	be cQ1dCtOd 

) in V1e 'hic 	s the ba515 fr 
such appoint11 s. idate5 urh 	

to beoffercd ajitmcnt on' Ufls may also be reqj0 to ubrnjt a character tw 	
zetted 0fficers. 	. -. 

ra 	conp 	
appojt6. i vo,te 

	

or The "Generaj Mai'jaer mar, 
	

wevGr  rcdele_ 
Manager and also to Heads wi. 

are in Level i or Ley0j II 

	

as he may. lj! 	to .Ithpose on t 	-exercjse 
:tit i.e5 	

fo appojit10 	on lld.S-0f depelldcnt5 o Gazetted Officrs Should a. t 
the Mi stry o Raj lwa 	

for approval 

fl1Grlts 7r
Of'J 

:..rxat.f.A o 
•. flc-ce ssay"t. 

Grad 

• .onl.y 
.•;. 

: hich:,j' • 

• 	SSiOi0 
Trffj APpren Engjne0j1 	

•r 
Uittrjitj 

OCedTJrA 

- 

Jig OUi1dS 1 ShoJ . 

of the;.e 

£ dJ.sc1irg01 

Iar 

:2. The 
compassj .ojt. 

• certificafr, 
VII. 

•:•L 	
•:The.p 

- 
t'O ;t-he 

tte 
p' th 

of 

• 

COfltd.'4 	
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r o Pr .. :•::.' fO11Owed lhiie.kj11,, appojit61 
	e Orde 	

orit 	be  comp 01  
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